“ITEMNO.201 COUR T NO.8 SECTIONXIV
SUPREMECOURTOFINDIA
RECORDOFPROCEEDINGS
Petition(s) for Special Leave to Appeal (Civil) No(s).8030/2006

(From the judgement and order dated 16 /11/2005inCWP N0.908/2005 of The
HIGH COUR T OF H.P AT SHIM L A)

BIMLADEVI Petitioner(s)
VER SUS
STATE OF H.P. & ORS. Respondent(s)

(for final disposal)
Date: 07/11/2 008 This Petition was called on for hearing today.
CORAM :
HONBLEMR.JUSTICERV.RAVEENDRAN
HONBLEMR.JUSTICEJM.PANCHAL
For Petitioner(s) Mr. Anil Nag,Adv.

For Respondent(s)
Mr. J.S. Attri,Adv.

Mr. Naresh K. Shar m a , Adv.

UPON hearing counsel the Court made the following
ORDER

Arguments heard.

Judgment reserved.
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